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9_}_. ORDER DA ['ED ll=4~2001l.

Learned counsel for the applicant
and his associates are aosent without any
request for adjournment.As this is a case o©of
compassicnate appointment where pleadings have
been co:u;ﬁletd lfsng ago,it is not possible to
d rag on the matter indefinitely. we have, therefore,
heard Mr.B.Desh,learned ASC aprearing for the
rRespondents.
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applicant in this case is widow
g St

of late Ramesh chandra 3arik, Ex-&D3FM,
Saradhapur BO who passed away in hamess o0
15.5.99 Lleaving ochind the widow (applicant)
2 eons and 3 daughters,The widow applied
to consider bhe case oOf her eldest soOn
sankarsan Barik for the post of EDBFM.
respondents have menticned in thelr counter

that the case Of compassionate appointment
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of cgankarsan Barik wag considered but i W as
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found that he is not eligiple as he s

not attained 18 years 0f age,Respondents

have further stated that g.n2rik will attain
18 years of age on 12,6,R001,.vhile indicating

has pDe=n mentioned in Annexure-r/4
R

s

compassionate appointment

this fact it

by the Respondents that shri S.Barik may

submi t synopsis for

to any other post after attaining 18 years of

of this we dispose of this 0.!

age.In view

with a direction to Respondent No,2 that

and cother doacuments submitted by

synopsis

a‘;_.}llc ant alre ad_y,qu\A],j pe considered oy the

CRC in the next meeting of the CRC ¥gk# tO De

held after 12,6,2001 for giving a suitaole

ED post to the son of the applicant,

The Original Application is accordingly disposed

of.No costs.
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